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This is assessee’s appeal against the order of the
ld.Commissioner of Income Tax (Appeal), National Faceless Appeal
Centre (NFAC), Delhi dated 08.12.2023 for the Asst.Year 2017-18
passed under section 250 of the Income Tax Act, 1961 (“the Act” for
short).

2. The grounds raised by the assessee in the appeal reads as
under:

i T he learnned T (A hoas erred both o Lasw andad on
facis of the casce i confirmnge the adadition o Rs.
26 .SSANMY - being unexpliamoed cash deposit ain hank
WSS LA of the Income ax Aot 1961
2 The leamed TV €AY has erred both in lavw and on
the facts of the case in holding that there was no
newwr s beetwwesen rhre cash withdraswal and sabseouoent
dleprosir 1 bhank aooount
3 Boeth thheae lower authernticeos have passad the orders
withaout properly apprreciating the facts and they
furthoer erred in passinge the iImpugned ordeer withouat
providine safficrent oprprortuanity o oxpliaomm. This
st v thwer forweesr authorririos is i cltear broach o f
Lawe ancd Praociprles of Narural JTusiice and thhaerotoaroe
chosaerve s e hw gpueashaed
<3 The learmcod C2ET €AY has ocrred i baw anad on mots
of the case n confirmang the actron of thwe learmod
A vy arestinating preraliy wis 2T OAANAC Py and 272 A
' i<y oxfthe 1. T, Act, 1S90
be The learned CFT (A2 ) has erred in law andd on faces
o f the Ccase in taxmg the oo addaed e sG900 | ars
FIS BBE of the Act
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3. A perusal of the above grounds would indicate that the assessee
has challenged addition of Rs.26,55,500/- being unexplained cash
deposits in bank under section 69A of the Act. Besides, the assessee
has also raised a primary issue in the grounds challenging the order
of the 1d.CIT(A) being passed without providing adequate opportunity
to the assessee and thereby violating principle of natural justice.

4. I have gone through the impugned order of the 1d.CIT(A) and I
find that the impugned order was passed ex parte owing to non-
compliance of various notices by the assessee issued on 18.3.2020,
25.12.2020 and 14.11.2023. The 1d.CIT(A) also noted that to prove
the case of the assessee, it is essential for the assessee to furnish
concrete proof to support its contention and substantiate the nature
of cash deposits in the bank. He, thus, confirmed the action of the
AO.

Considering the orders of the Revenue authorities, I find that in
the interest of justice, the assessee shall be provided one more
opportunity to defend its case before the Revenue authorities, and for
this purpose, I remand the issue back to the 1d.CIT(A) with direction
to adjudicate the matter afresh after providing reasonable opportunity
to the assessee. Needless to add, the assessee shall cooperate and
comply with the notice to be issued by the Department in the set aside
proceedings before the 1d.CIT(A) and should not indulge unwarranted
delay tactics.

S. The appeal of the assessee is allowed for statistical purpose.

Dictated on the Open Court, typed and pronounced on 10th
October, 2024.

Copy of this order be given to the assessee. The Registry is
directed to dispatch as per procedure.

Sd/-
(DR. BRR KUMAR)
ACCOUNTANT MEMBER

Ahmedabad, dated 10/10/2024
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